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Brencel.

Order dated 29,04, 2002

Heard the leamed counsecls of both
sides, .

In the present case the applicant

repx:ese'lted to be posted at K. V.S.. Kanhia(near
falcher) Vi the District off Anghl, Hidng net

received the».freqUi ::ed relief the Applican has

approached this T:i bunal :I.n the presentﬁo A,
The 1learned counsel for the J(, Y, S.
draws my attention te Order bearing No. F. 15~ 13499-K Vs
(BBSR) /21799 dated 17,8,1599 of the Assis:tant
commissicner of K,V,S, He has also p:oduced order
No. F, 19-13/99-KVS (BBSR) /5022 dated 9.2.2000 of the
Asst.Commissioner, K,V,S,, wherein it has been

that , : .
disclesdd mr“én consideration of submissiens made

by the applicant during a persocnal hearing and on '
consideration of the facts and. circumstances, of her’|
case, the request of the Appli.cant_ for transfer to
K.V.S., at Kanhia has been .alliwed'- and/ as stated
by the Advocate for the K.V.S,, the Asst,Commissioner
has intimated him that the applicant has already
been transferred from Brajarajnagar to K, VV.S.,. NTPC, :
Kanhia and that the applicant has jeined the new =
station on 11,2, 2000. "

Oh the face of the above, this 0,A,

having become in fzuctucus/ is disposed-of, accoxdingiy,
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MEMB ER (JUDICI AL)

No costs,




